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THE FOREIGN EXCHANGE REGULATION (AMENDMENT)
ACT, 1970 -
No. 43 OF 1970

[18th December, 1970]

An Act furt 1er to amend the Foreign Exchange Regulat1on
\ .. Act, 1947

BE it enacted b}) Parhament 1n the TWenty ﬁrst Year of the Repubhc
of Ind1a as follows\\

1 Th1s Act may b\e called the Forelgn Exchange Regulatlon (Amend- Short

ment) Act, 1970, i title.

7 of 1047. 2 In section 19G of the Forelgn Exchange Regulatlon Act 1947 (here-

:::::: d__
inafter referred to as t}le principal Act), the following Eocplanatwn shall mentnof

be 1nserted at the end namely —_ _ ?gccgon .

“Explanatwn ——I\n computlng the perlod of one year durmg which
a document (hereaf er in this Explanation referred to as the said
~document) may be re¢tained under this section, in any case where by
reason of an 1n]unct1§n or order of any court (Whether such'oln]unc—-
tion or order is in rel,tlon to the said document or is in rela ion to'
any other document réference to Wh1ch Would be necessary for exa-.
m1n1ng or using the sa. d document),

(al) the sa1d do sument could not be examlned fully for the
purpose of determining whether. it- would be evidence of :the con-
travention of any of\the provisions of ‘this Act or of any rule,
direction or order made thereunder, or

(b) the said docurhent could not be used for commencing any
proceedings under section 23, or

(¢) the proceedings\\under section 23 could not be commenced,
the time of the contlnuair\xce of the injunction or order, the day on
which it was issued or rﬁade and the day on which it was with-
drawn, shall be exclude

() The Foreign Exchange \Regulation (Amendrnent) Ordinance, Repeal

5 of 1970. 1970 is hereby repealed. e

\ saving,.

(2)' Notw1‘thstand1ng 'such repeal, anything done or any action taken
under. the principal Act as amended py the said Ordinance shall be deem-
ed to have been done or taken under\the principal Act as amended by this
Act, as if this Act had come into force on the 20th day of September, 1970.
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